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This mat er has been taken up today, 
in the morning 

on being mentio:ied/by the learned co.nse1 for the 

pplicant 

Seen the pELicion.i-jeard Mr.S.paljt, 

l 

learn:d counsel for the applicant and Shri B.lcNeyak, 

learned Additina  Standing Counsel (Central) on the 

ciestici of admissii of this Originalkoolication 

as also cn the question of interim relief.In this 

Original Application, the final relief claimed is 

for quashing the order dated 29.1.1999 iid 30.1.1999 

terminating the deuL ati on pe r:Lod of the appiict 

to National Aluminium Company Limited (NALCO) as 

Chief Vigilance Officer,ihe second prayer is for a 

direction to extend the per:Lod of depuation of- the 

applicant as chic.f Vigilance Officer,NjCO for a 

period of five years.By way of interim relief, it has 

been prayed ehat a direction be jSSUCd to the 

k 

despooerits to permit the applicant to continue in his 
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post at NALCO as an interim measure. 

hove carci 5hri S.Palit,lcarned 

Counsel for the applicant and Shri E3.IK.Navok, 

learned Pditjonal Standing Counsel (Cent ral) on 

whan a coy of th petition has acen served, on the 

uesLcn of admlStion of OhiS alOtlicatiOn as 0150 

on the euesticn of in erim rclief, 

he facts of this case, according to 

the ajplicant, are that he is an IPS Officer 

of 1971 batch belonging to Jammu & Hashmir cadre. 

He came on de1oation to Paradeep Phosphates Ltd. 

(PPL) as Executive Director (Vigi1ance)/uief 

Vigilance Officer (Oo) while n h i s parent cadre, 

he was working as DIG. While, he was working as 

Chief yi  gi.lance Officer, Paradeep Phosphates L:d, 

he was prxnoted to the Post of IOw.e.f. 30.6.1994, 

His tenure in Parado phosphates Ltd. ws from 

ugust 1990 and in June,1995, applicant went on 

medical leave till Decemb er,1996.In January,1997, 

applicant was appoin ed s 	:ecutive Di rc!ct or 	
It 

(Vigilance) cum Chief Vigilance 0ffice at ]Jalco 

and joined on 30.1.1999.ihc depi::ation order at 

Annexure_4 indicates that this deputation was for 

a period of two years froa the date of his joining 

at NLCO.Aomlicantt s ca € is that according to 

the cjuidelieS relo 	 of COs 

ernafa:ed 7th 	bryl992,isued 

 

by the Department 
' 

of Personnel &Trainirig, the tenure of an Officer 

in the post of C should be for a  period of five 

lycars irrespeive of the grade of the post tnd 

Ithe service to which the officer belorigs.I-t is alSo 

hold down that no other tenure rules would be 

ai-•.-i mn . 
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further modified in order c1a:ed 7th August, 193 

at Annexure-2, whErein it was indicated that the 

initial period of deputation of an officer to the 

pc. of OVO should be for three years in the Public 

Sector Undarakins extendable upto a further period 

of two years in the same Public Sector Undertakings 

(to:al rna:d.mum five years) ,with the approval of the 

Can :ra1 Vigilance Ccxiwnissi 	or upto a further period 

of three years on transfer to another Public Sector 

Undertahing on completion of initial deputation tenure 

of three years in the previous Public Sector Undertakings 

The applicant' S case is that in violation of the 

instruction at Annexure-1 and more particularly, at 

Annexure-2,his tenure kz of deputation has been 

sanctioned for a  period of two years from 31,1.97.Even 

thaigh the Authorities at-  NAT.CO  and the Ministry of 

Mines have recommended the question of his extension 

of deputation for one year more, the Ministry of iIpe 

Affairs, has not given the cadre clearance for extension 

of his depu:.ation on the ground that he haslk ray  ia_ml 
*.his parent cadre- for a long time from 1990.-ccordingl 

the applicant has been relieved and handed over the 

charge of the post of :ecutive i)ircctor cum Chief 

Vigila 	 N nce Officer,ALcO to ExecuLive Director,Marketing 

on 31.1.1999 and he is currenly on leave. Me statci 

a direction be issued co the Responrent$ more 

particularly Resoadents 5 and 6 to alla him to 

continue as :ecutive Director (Vigilance) amiChief 

Vigilance Officer at LTALOO. %s tae LTAL 	is not: under 

our jurisdiction, it rould not be proper and within 

cur paier to issue such a. direction to the AuthoriLies 

at A'LiCO. Hjs final prayer is alsa connected with his 

10 



01 

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

prayer for continuation in NAL 	is 	eative Ditactor 

(i1ance) Cum Chief Vigilance Offlcer. 

In view of this, we hold that this 

Tribunal does not have  the jurisdiction to deal with 

the Original Application 	as also the interim prayer. 

The Original Application 	and the prayer for inerim 

relief is accordingly rejected 	at the admission stage 

itself. 
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